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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA??Ql%ﬁNCH
AT HYDERASAD

#* % % %

0,A, 1441/9s5. Ot. of Decision : 5-12-95,

1., X,S5omanna
~%. Sk,Jani Basha
1, J.Mallaiah
4.Mg.Babs Ahamad Hussain
5, K.,fevaiah
6. Sk.Ismail
7. 3.5ubba Rao
B. G.,Sreenivasa Rao
9. M.Upendrs Das
10, M.Nargsimhulu
11. B.V.Nagasyara Rac
12, B.Prabhakars Rao
»13. B.Gurumurthy
14. Ch.Ramachandra Rao
15. M.Ramalinga Charyulu
16. K.Vankats Ramana «s Applicants.

Vs

1. The Railuay Employses Co-operative
Credit Socisty Ltd®®., pep. by its
Secretary, Park Town, Madras—-600 003.

2. The General Manag=r, Syéthern Railuay,
maﬂr.QSI ‘

3, The Chief Personnal Deficer,
SC Rly, Rail MNilayam,Sec'bad.

4, The Sr.Divl.Parsonnel Ofricer,

ST Rly, Vijeyswada. «« Respondents.

Counsel Por the Applicants : fir. P.Krishna Reddy

@unsal for the Respondents :-fir. N.R,Devaraj,Sr.CGSC,

CORAM

e

THE HON'BLE SHRI JUSTICE:V. NEELADRI RAQ : VICE CHAIRMAN

THE HON'BLE SHR1 R. RANGARAJAN : MEMSER (ADMN.)
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O.A.14 41/95 Dt.of orderi5-12-1995

ORDER

As per Hop'ble Shri Justice V. Neeladri Rao, Vice Chairman
Heard Shri P.Krishna Reddy, learned coupnsel for .
the applicant and Shri N.R, Devraj, learned Standing

Counsel for the respondents,

e This OA was filed praying for a direction to

the respondents not to make any recoveries against the
applicants pending enquiry into withdrawals of money
in the pname of the applicants towards alleged loans

for purchase of TVs and for return of the amount already

recovered, from the salary for the month of 0ctober,1995.f

3. The applicants who are now working in the

Vijayavada Division of the SCRly, are members of the
Railway Employées' Co-operative Credit Society Limitead,
Madras (R1) as Vijayawada Division was part of Southern

Railway before it was merged with Soutﬁbentral Railweay.

4. The plea of the applicants is that by forging

their signatures, some perscns might have purchased the
TVs from Rl on cradit and when the recovery was started
fraﬁthe month of October, 1995, they had giver complaints

and ® CBI is investigating into the same.

5. Ofcourse, if in fact some one had fradulantly
purchased the TVs by forgin8 the signatures of the
applicants, then the recovery will naturglly cause
hardship to the employees {(applicants herein), But, if

in fact, the applicants themselves had purchased the TVs
and they are coming up with a £k false plea then the delay

in the recovery will hamper the loan facility to be given

by R1 Society.
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inquiry by the CBI. But, if he feels that there does

~ not appear to be such prims facie truth in the ﬁ

any from Salary for November, 1995, has to be refunded

...3..-
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6. Hence, we feel that it is just and Proper to’
dispose the OA as, undern

“The Chairman of the Managing Conmittee of R} Society
(a8 he 18 an officer of the Rallways nominated by the
General Manager) has to 1look into the alleqatiOns of
the applicants and if - he feels that there appeare to l
be prima facie truth in the dlegations of the applican'

he has to suspend the Fecovery pending completion of

L]

allegations of the appliéants, the applicants have

to be informed accordingly and then they (the

applicants) are free to move this Tribunal under

Séction 19 of the AT Act if they are so adviced,

Pending consideration of the allegations of .
the applicants by Chairman of Managing Committee of
R1 Society, the impugned recovery in regard to the
alleged TV 1loans frem the talary of the applicants
is suspended, It is needless to say that, in case
it 18 going to be found ultimately that the applicants
have purchased the TVs from R1 by taking loans, then
the entire amount has to be repaid with interest upto

the date of payment in accordance with rules, If it

is ultimately found that the applicents had not
purchased TVs by securing loans £rom R1, then the
amount that was recovered from the salary of the

applicants for the morth of October, 1995 and if

to the respective applicants.®
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The 0A is ordered

accordingly at the

Ko costs757

saatral Adnidstrative Tribume
Hyde:alad Panch
Hrder%

To

1. The Secretary, Rajlwa

Credit Socie ty
Madras-3,

2. The General Manager,

3. The Chief Perso
S.C.Rly,

4, The Sr.Idvisional fe

nnel

Yy énplo

Officer,

One copy to Mr.P.Krishna Reddy,

€. One copy to Hr.n.R.Devraj,

7. One copy to Library,
8. One sparecopy,

pvm
A

CAT.Hyd,

Southern Railway,

Railnilayam, Secunde rabad.

rsonnel Offjcer,

/S/S-CQRIY' Vijayawada. ,

Advocate, CAT
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Court Officor

yees Co-operatjive
Lté., Park Town,

Madras,

« Hyd.
SC for Rlys, CAT,Hyd,
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C.A,287/97

To

1. The Chairman, Railway Empleyees Coe-eoperative
Credit Seciety lLtd, Park Tevwn,Madras-~3.

2. The chief Personnel Officer, SC Rly,
Railnilayam, Secunderabad.

3, The Sr.Divisi enal FersennelOffjicer,
5C Rly, Vijayawada.

4, One copy to Mr.P.Krishna Reddy, Advocate, CAT,Hyd.
5. One ceopy to SC for Rlys, CAT.Hyd.

6. One spare CoOpYy.

pvm,.
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I COURT
TYELD BY CHECHED BY
COMEAKLD 37 APPROVED BY

IN THb CENTRAL ADHIKI STRATIVE TRIRUNAL
HYLERAEAD BRNCH AT EYLERABAD

- THE HON'BLE MR.JUSTICE M.G ;CHAUDHAET
, VZCE-CHAT RFAN

THE HON'BLE MKR.H.RAJENDRA PRASAD
MEMBER( ADMN )

Dateds ]| -3 ',-1997"

ORDER £ FOTSITNST -

M.Ao/R.25/C.a. No, |
' _ in o
C.A.HO. ?—3"7]‘5?7 t

TA.NO, . J(;’f{.P. : )

admitted an ¢'Interim Ilrectkons

issued. N
A lGwed,
: ’ i
Disppsed of with dixpctionz
Dismissed.
Lismissed as withdrawn.,
Pismissed for defayit.
Ordered/re jected.
No order as to,cos’:.'s.
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